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IN THE COURT OF THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH:
AT HYDERAB%D
0,ANC,1403 of FQSS
Betvweens:~
B.Kameswara Raco Applicant
AND !

The Postmaster General, t

VisaXhapatnam and 2 others. Regpondents

REJOINDER AFFIDAVIT

q
I. B.Kameswara Rao, E/o.Late,B,Rama Murthy, aged 55 years,
working as Supdt., of Post Offices, Viziahagaram Division,Viziamagaram
having temporary come down to Hyderabad}do hereby solemnly affirm

and sincerely state as follows: ]

1. I am ﬁﬁe Qﬁﬁgﬂﬁﬁix herein and th% applicant in the main O,A
and as such well aéquainted with the facts of the case,
L ‘

2. I have read the counter affidavi% filed by the respondents
and understood the contents, I deny al% the averments made in the
counter affidavit save those which are ?pecifically admitted here
under and respondent may be put to strict procf of the contentions
made in counter, [

3. The following rerply may be read as part and parcel of the

0.A f£iled by me, T

1

- .f
4, I submit that the plea of the respondents that the cadre of
IPOs and IRMs are different is not corrkct. It is evidenced from

the Common All India Seniority list ofIIPOB and IRMs cadre issued

by the Postal Directorate New Delhi that the IPOs and IRMs belong
§

|

to the same cadre with the same scale ﬁf pay. When the seniority
list is camnon for IPOs and IRMs, it i# not correct to say that they

are different cadires, I

: Con td. 2,P
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*in this para is not
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gule 72(c) shown by the respondents

relevant in the instant case, It speaks abput the prcmotion to
1

ASF and ASRM which is not the subject matter in the instant case.

156{a) of P&T Manual Vol.IV, sélection to the cadre

As per Rule
of Postal Superintendents Class II shall ﬁe made by the Director-
tee from among

1 P&T through Departmental Pramotion Commit

Genera
permanent ASP/ASRMs and IPO/IRMS, Rnle_156Lal_aa_ﬂlﬁﬁth_a:e~—’ Zé,/’
reproduced-belows Rule 156 (a) and 156(b) may be read with Fule 26,

'¥
I humbly sulbmit that the
Se /Promotion to the ASP and ASRM is done locally at circle
No All India seniorityxllstrforﬂASPOB or HSG-I is maintained,

Even HSG-I promotion of Sr1 B.Gurudas 1ﬂ a paper Ppr
J
k from 10-5-91,fas oroerea in Chief PNG,

level,
omotion in which

he did@ not actually wor

respondents that Sri B Gurudas officiated in HSG-I

"It is not correct

as stated by the

cadre from 1-2-92 to3-12-92, A COpPY of the c1rcle office memo

| In ;he memo ‘several officer

r@ice and retired have been

dated 3-12-92 iﬁ enclosed for referenpe.

belonged to PSS Group B, both in se

promoted to HSG-1 wmth back dates ir», from 1-3-1983. The applicant’

fequest to CPMG for promotion to HSGrI on thefahove lines was reject
Therefore, the promotion to ASP andeSG-I from IPO/IRM cadre is at
the whims and fancies of the local administration. Therefore, it
has no bearing on the All India Seniorit) list of IPOsS/IRMs and
Group 'B's, For the pur;ose of coneidelatlon of promotion to PSS
Group B seniority list of IPOs/IRM? only is the criteria, as the A

India Seniority list of ASPOs and ﬁSG-I are not maintained either

‘ . ) 't '

iocally or at All India level, Therefore, the plea of the respon

that the applicant has not satisfied she conditions of FR=22(1)(a
|

FR 22(c)(8) to get the pay steppe@ up with that of Sri B.Gurudas

not correcte.
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64 It is submitted that %¥x Ix x® xﬁ Postal and RMS are not
different but of the children of the Postﬁl Department, It is con-
trolled by Director of Postal Services aﬁd Postmaster-General at
Regional level, CPMG at Circle level and Pjrector-General at Central
level, They are paid from the same headioé account, The same set

of administrative and financial and condﬁct rules are applicable

to officials working in both Postal and ﬁMS. There were instances

in which officials.from RMS are transfer%ed to Postal side and vice
versa in Fostal Assistapt's cadre, Seve#al officials in PA cadre
from RMS are now working in Postal side.i Even in the Group-B level
postal officers are posted as Superinten&ent RMS and officers of RMS are
posted as Poétal Superintendents; For EP. The applicaﬁt though
bélonged to IPO cadre ( as said by the f%spondepts), he was posted
as Superintendent RME, 'V* Dn, Visakhapatnam (Group 'B') and worked
as such from May, 1992 toc January, 1995? Similarly even though

|

Sri. B.Gurudas belong to IRM cadre(as said by the respondent}, he \
was posted as Supdt., of Pos Wanaparty Dﬁ(Gr.B). Therefore, it is

to submit that the IPO&kIRMs are not different cadres and postal and
RMS are not different wingss If the Deéartment considers that Fostal
and RMS are different wings, and IPO an# IRMs are different cadres,
there should have been separate lists o% senicority for IPOs and IRM
cadres and even at Group 'B' level, IR%S should have been posted

as SRMs and IPOs should have been posted as SFOs. The respondents
stated that Sri B,Gurudas was promcted *L.o ASP cadre earlier to the
applicant but this earlier promction of]éri B.Gurudas did not keep
him above the applicant in the seniorit?llist of Group=-B,

i

Te It is further submitted that the‘contention of the respondents
that the applicant and Sri B.Grurudas belongs to separate cares of

IPO and IRM respectively is not correctL They belcng to same cadre

as evidenced from the F&T services seleétion board Lr.No.7-10/73-SPG/I'
dated 8-8-75, Both stand on the same Jadre and on the identical

scale of paYs y
' Contde4.P
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8. It is humbly submitted that In view of what has been stated
[

above, the respondents arguements that tie circumstances leading

to promution of Gr,B from Postal side is different from RMS side does

not stand to reason and it is sgainst the,princ1ples of natural justice.
I

Even though the respondents tried to separate the postal and RMS

just to deprive the senior's pay stepped ﬁp with that of junior.

The postal and RMS are inseparable and IPO and 1IRMs belong to same

cadre and identlcal scale Of paYe

f-;: ~:- i B By
Ptk F‘f#& L \\b
9 Fes fregd b is further submitted that thelrespondents have argued that

tid'd fata e

5IP0 and IRMs cadres are different streams which merge in PSS group B

cadre which 1s not corremt, Since a sommon seniority l&st is main-

talﬁedﬂbyzﬂirectorate for both IPOs and IRMs, it cannet be said that

'“x‘:* "‘L R
they“arévseparate streams, It is only a1s;ngle stream from which

selection to Group B cadre is considered,
r

10. Lastly I submit that the respond?nts have nct exrladmed the
circumstances under which the cases of OAB of Ernakulam Bench decisions
i

are not similar, !

i
For the above reasons it is prayed that the Hon'ble Court

*
|

may be allowed the O.ﬂr o |

M s
Sworn and signed before me

DEPONENTW;;
on this the 19th day of

January, 1997, y Oﬂw*ﬁpﬂp

<P Sl A
Before me, Advocate. J
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e IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
P AT HYDERABAD,

oA, No, 83793, /X 0'23’/ U

Dgte of orders21,2,1997,

Betweens -
Sri B.Kameswara Rao aed | Applicant,
And | |
1. The Post Master General, , ] '7;": Etl*f',r .
Visakhapatnam Region, . KGO ;
Visakhapatnam, : "-? Vt:»!" ; ¥
2, The Chief Post Master General, %g; :
A.PQCifCle' Dak Sadan,midsﬁﬂiyd.' "i‘\?\,{?o) ‘
. A o
3, The Director General, Department of T g
Posts, Dak Bhavan, Sansad Mare, -
New Belhi~11¢ 001, .
2ese .l Respondents.

Counsel for the Applicants Mr.Krishna Devan
Counsel for the Respondents Mr,N,V.Raghava Reddy,CGSC,

COR AM3

HON'BLE MR,JUSEXREX H.RATENDRA PRASAD,MEMBER(A)
Hon'blé Trisunal made the following orders-

he Heard Sri Raghav Reddy, learned counsel for
the respondentsi’%learned counsel for the applicant
s alesent.,

The respective positions taken by the applicant
and respondents in the 0,A, and counter affidavit have
been noted, It is however seen that the applicant had
submitted the application to the Director General on Te4:95
containing the same regquest ag in the present oA, It is
stated that the same was forwarded to C.2, on 27,4.95, The

same has not been disposed £m of so far, In view of this

?\, ] é - ‘*‘-:
fact it isAgc/msidered necessary gﬁ the facts and

merits of the case at this stase, It is considered adequate

to direct respopdent N‘?!.',E to dispose of the representation
as per law within € from the date of the recelipt of
the order. Thus the 0,A, is disposed of.

In case the applicant feel agerieved Fout any
decision taken sy the Director General and communicated to
him he has liserty to agitate his case if 80 advised,

Iy o
’Tv#h’€>1flo

> 4

DY REGISTRAR(JUDL)
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IA. N0, 1463705, 1
Zopy tos- oo :
#
i. The Post Master General, Vlsakhap;tnam Reglon,y
Reglon,V1sakhapatnam.j :

2. The Chlef Post Magster General'A P.uircle.
1 .

Dak Sadan, Abids,Hyd. : T
3. The Dlrector General, Departm@nt of

Posts, Dak Bhavan, Sansad Marg;New Delhi-110 901.
‘4, One copy to Mr.&rishna Devan,@dv0cate,CA$.Hyd-

5. One copy toMr.N.V.Raghava Reddy, CGSC, CAT Hyd,
i * : _

6, One spare‘cogy; _ B ;

Kku. - ﬂ . ”
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I COURT .

TYEED BY 'CHECHED BY

COMPAKRED 3Y \BPPROVED BY

|
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IN THa LL;JI‘RA,L. ADuIl\.IbIRATIVE TRIBUNAL
HYDERASAL QLNCH AT HYLERABAD

THE HON'BLE MR.JUSTICE MG, CHAUBMARL

AN

*

THE HON'BLE MR.H.RAJENDRA PEXESAD
MEMBER{ ADMN)

Jateds -
' CADER [ '
g ; e NO.
oo, J4HES / S‘U‘
W“ }

- Admipted and Interim [drecthkons

Lssudd. ]

C Klowkd. )

L. sposed of with dinectior')s/

[}
D smidsead

o
ismisyed as withdrawn. '
dsmissed for defayt.

(rdered/re\jected,

l}o order as to coss.






